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Justice V.S. Aguarwal: -

The avplicant was an Assistant Commissioner of
Police, He had filed 0.A.1157/2003. On 31.3.2004,
the same was allowed on the ground that the Lt.
Governor/Administrator was  not the disciplinary
authority and he was not competent. to dismizss him, It
was  directed that the appointing authoi ity may Dass a
fresh order. It was further Girected that applicant

would continue to be under susnension,

Z. He seeks review of the said order orimarily on
the around that he was suspended by Lhe
Administrator /Lt. Governor and.. theretfors, the




susovenszion order would he invalid.

3. On  the face of il, the said order does not
reauire any re~-consideration. There is no error

abparent. on the face oF the record. The order has not
been passed in continuation of the earlier order, It
has  been passed by this Tribunal so as to  facilitate

passing of a final order,

4, For these reasons, the review application
being without merit must fail and is  dismissed in

circulation,

(5. K.Waik) (V.5%. Aggarwal)
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